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OPEN COURT 

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH 

ALLAHABAD 

Allahabad : Uated this 18th day of May, 2001. 

Original Application No. 241 of 2001. 

CORAM:-

Hon'ble Mr. SKI Nagvi, J.M. 

Vinod Kumar Tiwari S/a Late Mata Ueen Tiwari, 

Resident of Vil laga Charua Post Sat 8 ri 

Pargana and Tahsil KuJ pahar LJistt-Mahoba. 

(Sri J.N. Rai, Advocate) 

••• 

• • • • • • • • Appl ican~ 

versus 

Union of India through the Uirecter 

Committee af Nav•dya Vidyalaya (Ministry of 

Human Resources ueve lo~ant), A-39, Kai lash 

Celony, New Ualhi-110048. 

2. Uaputy uirector Navoday Vidyalay, New uelhi-11UU48. 

3. Uaputy Uirectar Nav•day Vidyalay Sa•iti 

3. 

Regional Office, ~-10, Sect•r •c•, 
Alig anJ , Lucknaw. 

Uistrict Mag ist r 8 te, Mahoba, 

Chairman •f Jawahar Navadaya Vidyalaya Mahaba, 

Sri P. P. Goswami, Principle Jawahar Navoday 

Vidyalay, Maboba, aistrict Maheba. 

(Sri Vinod Swarup, Advocate) 

• • • • • • •• Ras pendents 

0 R u E R (Q r a lJ 

l:iy Hon 1 ble Mr. SKI Naqvi, J.Pi. 

Iha perusal •f the 

the applicant haa aeught 

record ahd~pla8d1ngs shew3th8t 
<:"4~ t< iJ,. 

rer Cf-is tin ct re 1 ie f'). under 
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'di!'J~'f' head•, which is net permissible unoer rules 

in this r•gard. The OA is accerdingly dis•i•••d b•ing 

net an prapar prererma. Hewever, eppertunity is granted 

ta gring fresh QA en the same greund, if riled within 

3U aays. The QA is decided accerdingly with n• arder 

as ta caste. 
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